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10.

COPY OF THE LETTER DT. 16.12.2024
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11.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
MISC APPLICATION IN DISPOSED OF CASES NO. 118/202{ |

i * [onwikeinterns |
IN { Ka fioecss
L () '
ORIGINAL APPLICATION NO. 454/2022 [0S
JAI PRAKASH cvrr APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS ~ veveeene. RESPONDENT

COMPLAINCE REPORT ON BEHALF OF DISTRICT MAGISTRATE,
GHAZIABAD, U.P. IN COMPLIANCE OF THE ORDER DATED
28.11.2024 PASSED BY THE HON’BLE NATIONAL GREEN TRIBUNAL.,
PRINCIPAL BENCH, NEW DELHI

I, Indra Vikram Singh, aged about 55 years, s/o Late Sunder Singh R/0 H.No. -
01, Civil Line, P.S. Sadar Bazaar, Tehsil, Shahjhanpur, District- Shahjahanpur
posted as District Magistrate, Ghaziabad, U.P. do hereby solemnly affirm and

state as under:
1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and am competent and authorized to swear the

present Affidavit.

2. That I state that the contents of the compliance report have been drafted by
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3. That I state that the captioned matter is pending before the Hon’ble

Tribunal and was last listed on 28.11.2024. That as per the said order it was
directed by the Hon’ble National Green Tribunal to submit the compliance

report.

That the relevant portion of the order has been reproduced herein for ready
reference:

“6. However, before taking any further action in matter, we find it
appropriate to give one more opportunity and direct District Magistrate,
Ghaziabad to submit compliance report as per judgment dated 27.03.2023
within three weeks, failing which, they shall appear personally before
Tribunal.”

A Copy of the Order dt. 28.11.2024 has been attached herein as
Annexure A/1.

. That it is respectfully submitted that a meeting was convened under the
chairmanship of District Magistrate, Ghaziabad on 06.12.2024, wherein
four points with respect to the directions issued by the Hon'ble National
Green Tribunal in its order dated 22.03.2023 were discussed.

That the relevant portion of the Order dt. 22.03.2023 has been reproduced
herein for ready reference:

“3(13) in view of the factual position duly verified by the Joint Committee
and also the UPPCB, the application is disposed off with directions to State
of Uttar Pradesh through Chief Secretary, Government of Uttar Pradesh,
Irrigation Department through Additional Chief Secretary/Principal

Secretary, Irrigation Department, Government of Ulttar Pradesh,

07 JAN 2025 e‘?*n
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Ghaziabad to take appropriate remedial measures within five months
regarding

(1)Proper demarcation of the land of Rajwaha and removal of
encroachments, if any from the same,

(2)Proper restoration and utilization of the land of Rajwaha (which
illegally stands converted to water body having accumulation of domestic
waste water/sewage and dumping ground of solid waste);

(3) Proper channelization for discharge of domestic waste water/sewage
by construction of sewer line/drain and linkage of the same with main
sewage drain and

(4) Removal/disposal of solid waste from the low lying area to ensure due
compliance with the provisions of the Water (Prevention and Control of
Pollution) Act, 1974, the Solid Waste Management Rules 2016 and the
Environment (Protection) Act, 1986. The District Magistrate, Ghaziabad
shall be the Nodal Officer for co-ordination and compliance.”

That with respect to the same, it was directed to the Revenue Department,
Irrigation Department, Regional Officer U.P. Pollution Control Board,
Executive Officer, Gram Panchayat Dasna Ghaziabad to conduct a Joint
documentary investigation of the site in question. That the said

investigation was conducted by the committee on 12.12.2024.

5. That in compliance of the Point 1 of the aforementioned Order i.¢.:
“(1) Proper demarcation of the land of Rajwaha and removal of
encroachments, if any from the same”,
It is submitted that the Sub-Divisional Magistrate, Sadar, Ghaziabad, has
conveyed via office letter dated 13.12.2024, the status of the site in

A eme question as “SgT ISTATET WIRGTYET ATl
ﬂ:‘;:. I ,,1‘_7\.‘

\f‘ﬁ;lat the Sub-Divisional Magistrate further reported that in the revenue
Iy ¢ A "‘e‘}édords the site in question is noted as a "&gT IoiaTgT WIRWYET (Rejected)

H1186/98
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qreit." This established that the area is not a “Rajwaha” (canal) but a "Sgl
gS® (Baddha)." Furthermore, the Executive Engineer, Meerut Division,
Ganga Canal, Meerut in the letter dt. 12.12.2024 and 11.12.2024, has
clarified that the site in question does not fall under the jurisdiction of the
Meerut Division, Ganga Canal, Meerut. That a paved road, constructed by
the Ghaziabad Development Authority, now occupies the land, with dense
population settlements on both sides. That a demarcation and measurement
of the area was conducted on 12.12.2024 by the joint committee. That a
Nazri map of the same was also prepared by the Gram Panchayat Dasna.
Therefore, the findings of the committee confirmed that the "Rajwaha" is,
in fact, “@RIYaT (rejected) Drain” and is categorized as a "Baddha Road"
(large pit). That it is to be noted that the site has been identified by as a
pond by the Joint Committee during the investigation.

Copies of the revenue records has been attached herein as Annexure
A/2(Colly).

A Copy of the Letter dt. 13.12.2024 has been attached herein as
Annexure A/3.

A Copy of the Letter dt. 11.12.2024 has been attached herein as
Annexure A/4.

A Copy of the Letter dt. 12.12.2024 alongwith Nazri map has been
attached herein as Annexure A/5.

A Copy of the demarcation report has been attached herein as Annexure
A/6.

. That with respect to the Point 2 of the Order dt. 22.03.2023 i.e. :
“(2) Proper restoration and utilization of the land of Rajwaha (which

illegally stands converted to water body having accumulation of domestic

07 JAN 2525
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It is respectfully submitted that the Block Development Officer, Rajapur,
Ghaziabad, through office letter dated 13.12.2024 has conveyed that two
Memorandums of Understanding (MoU) dt. 05.05.2023 and 05.06.2024
were executed with M/s Dabur India Ltd. under its Corporate Social
Responsibility (CSR) initiative to develop the site in question into a pond.
That pursuant to these MoUs, M/s Dabur India Ltd. undertook the removal
of garbage, waste, and other debris from the site in question. Furthermore,
to safeguard the pond, wire fencing was installed with pillars along its
perimeter. Additionally, with respect to the restoration and utilization of
the land, a pond has been developed at the site in question and 100 trees
and plants have been planted around to enhance its ecological sustainability
and ensure its long-term environmental stability.

Copies of the Memorandums of Understanding dt. 05.05.2023 and
05.06.2023 has been attached herein as Annexure A/7(Colly)

Copies of the photographs of the earlier and current status of the site in
question after restoration by Dabur India Ltd. have been attached herein
as Annexure A/8(Colly).

Copy of the letter dt. 13.12.2024 has been attached herein as Annexure
A/9.

. That in compliance of the Point 3 of the Order dt. 22.03.2023 i.e.:

(3) Proper channelization for discharge of domestic waste water/sewage
by construction of sewer line/drain and linkage of the same with main
sewage drain and

It is submitted that the Block Development Officer, Rajapur, Ghaziabad,
has informed, vide office letter dated 13.12.2024 (Annexure A/9), that
\\gemented drains exist alongside the road adjoining the pond. It has been

urther clarified that the water from these drains does not flow into the said
/

Ny
2/" pond; instead, domestic effluent is discharged into the Dasna Drain.

07 JAN 2025



Accordingly, proper channelization for the discharge of domestic
wastewater and sewage has been ensured through the construction of a

sewer line/drain, linking the same with the main sewage drain system.

. That it is submitted that to assess the water quality of the pond, samples
have been collected and submitted for analysis in the Regional Laboratory,
Uttar Pradesh Pollution Control Board, Ghaziabad. Hence, the domestic
effluent is discharged into the Dasna Drain which has been linked with the

main sewage drainage system.

A Copy of the letter dt. 16.12.2024 alongwith the laboratory report has

been attached herein as Annexure A/10.

. That in compliance of the Point 4 of the Order dt. 22.03.2023 i.e.:

“(4) Removal/disposal of solid waste from the low lying area to ensure due
compliance with the provisions of the Water (Prevention and Control of
Pollution) Act, 1974, the Solid Waste Management Rules 2016 and the
Environment (Protection) Act, 1986. The District Magistrate, Ghaziabad
shall be the Nodal Officer for co-ordination and compliance.”

It is germane to mention that the Block Development Officer Rajapur
Ghaziabad has informed vide its letter dated 13.12.2024 that the collection
of solid waste in each wards is being done through e-rickshaw. It is further
mentioned that, at present, there is no encroachment of any kind on the said
pond, nor is there any garbage or solid waste present. Additionally, the
Assistant Environmental Engineer, Uttar Pradesh Pollution Control Board
(UPPCB), Ghaziabad, has confirmed through his report that, at the time of
inspection, no municipal solid waste was found to be dumped in the pond

in question.

A/11.

07 JAN 2025
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Copies of the photographs of solid waste disposal have been attached
herein as Annexure A/12(Colly).

10.Therefore, it is respectfully submitted that all the directions issued by the
Hon'ble Tribunal in the Order dt. 22.03.2023 have been duly complied
with.

11.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

12.That I state that everything stated above has been stated by me in my
official capacity on and derived from the official records and I state that

nothing material has been concealed therefrom.

%

/Vf
DEPONENT
VERIFICATION
Verified at on this day of January, 2025, that the

contents of the above affidavit from paragraphs 1 to 12 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

g

o
-

DEPONENT

07 JAN 2025



Annexure A/1

Item No. 13 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MISC APPLICATION IN DISPOSED OF CASES No. 118/2024
In
Original Application No. 454 /2022

Jai Prakash Applicant
Versus

State of Uttar Pradesh & Ors Respondent(s)

Date of hearing: 28.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None

Respondents: None

ORDER

1. This matter has come up before us on Office Report dated
26.11.2024 pointing out non-compliance of directions given by Tribunal

vide judgement dated 22.03.2023 in O.A No. 454/2022.

2. This Original Application was registered on a letter opetition of Jai
Prakash, R/o Akash Nagar Indergarhi, District Ghaziabad complaining
about development of unauthorized colony by raising illegal construction

on agricultural land of Village Dasna, District Ghaziabad.

3. Above original application was ultimately decided finally by

judgment dated 22.03.2022 and judgment reads as under:-

42
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1. Mr. Jai Prakash resident of Akash Nagar Indergarhi, District Ghaziabad
has sent this letter petition, which has been treated and registered as
original application, complaining about development of unauthorized
colony by raising of illegal constructions in agricultural land of Village
Dasna, Tehsil Dasna District Ghaziabad raising further grievance that
complaints were made to the concerned Authorities but no action has been
taken on the same.

2. Vide order dated 28.07.2022, this Tribunal constituted a Joint
Committee comprising of with direction to submit its report. The relevant
part of the order reads as under:-

“x X x X
In view of the grievances made in the application, we are of the view
that the factual position needs to be verified and remedial action is
required to be taken on the basis thereof in case of violation of
environmental norms. We accordingly constitute Joint Committee of
State PCB, SEIAA and District Magistrate, Ghaziabad and direct the
Joint Committee to meet within four weeks, undertake site visits, look
into the grievances of the applicant, verify the factual position and
take requisite action by following due process of law. The State PCB
will be the Nodal agency for coordination and compliance. Factual
and action taken report may be furnished within three months by e-
mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDEF..."

3. In compliance thereof report of the Joint committee has been submitted
by Mr. Utsav Sharma, Regional Officer, UPPCB, Ghaziabad vide email
dated 13.12.2022. The relevant part of the report is reproduced below:-

“HTo THoulloTTo TSfGTeH AMTAOA No-454 /2022 Jai Prakash Versus State
of Uttar Pradesh & T HARI&UISMET |
X X X X

SR & HH | Ugad Afd & Jex aftd $0R, IRSeiieR (TR),
miSrTeTe, Udie Rig, e dgdideR, Miormee, deild $HR, dauld SRH],
MioATETe, So AT gAeR Tas THogoToTHto-2, fhyM Rig, Werid uaiavun
SR, JoTo YGuUT =0T SIS, TISTATaTG §RT Hgad ¥4 ¥ faid 05.11.2022 1
wag e fear mn Afeor & IRE Riemdedl St ST s @Ho
9717337211) q QRUTY TR ek {1 7T, 37eh GIRT XX I STeX 81T S1aTTd Bl
| FRteror siren g @

1. Fdteror & SRM ot S TR ¥ RUY R I S § Y R 3Ry 8 @
33 PIAHT B THBRT AR TR, 96 Jra 7 370 gRT RIerad &t T g



dhH H 3P gRT 3(avTd HRIAT 147 fob I ST SgTd & 3i=id fasRia 3
TR AT 3dY T I SN Y R [GHRid & T 8 9U1 9 & drar, difa-e
HH, T S 3ANE W 3fdY Pl &b Ty T 37 gRI Hlo AP gRa i §
Rrerrd o TH g

2. T UTTd STHAT S8Td & 3i=iid 3MThT TR BT & v § g8l & (aref
Y ardt Bt TR ardl B SR ST BT AT fob STBTR TR TIHT 20 ¥ 25 I8
R BTe 8, R ft ue safad 7 faced grr faw i =2t fooar man B 1 feam
SR T W B feha o1 TR § T ST TR BT | HbTH! b TRSAT AT
IR BYIR TG TS ATHT 19 §OIR 3favTd Bl Tt B

3. RIeTadHdl gR1 UM & ITAE d \IRT WSAT 232, 234 F W 3HAY Hool & TraH
H TRt Aeiey, miaTaTe &1 Oftd Rierad &1 Ieara fasar man| fdemr &
R TTAE W 3HAY Hool P T T AU GRT SaTd BRI 7T {6 I »Id
ATaTs 7 BIdhR ST ISIaT8T &, S Hids IR W § a1 aTard & 0 8 U HRT g3 g
TR H0 232 TF 233 AhHulTT YfHeR & 9 H &ifdsd g, f5 IR @ 40 a8 R
TG ATETST &1 gt B | S o T T ST fAUTT §RT URd b1 1R vfl et
¥ @

4. Hlo PN BRA HTIBRT, 78 feeell & o M &b HH H SHTHR TR DI YH &
TR e B G, Miorarerg [dsr Ui, MSaree &I Jo%o Fguur fAaz
IS, MiSETae & U T/ 2145/T6Ne-153/31T-454/2022 e 23.11.2022
&R1 71 U foram T 81 Sod U & uRkuey # g, micraraTe fawrg mftiesur,
miSraTaTe Ui foasar 7, foryds S8R W¥RT 0 165, 196, 197, 232, 233, 234, 237,
238 WR ATARAY / 3METel g1 MioraTeTe faer wftiesRur, MiareTe § U usf &
gfd Yeie (Fawe-2) | FRler & SR i T wies Agad 8

S{RSHT 3 a1 Ud S HTaRgd HRidTe! 8 rex Idd g 1"

4. English translation of the report of the Joint committee dated 13.12.2022 is
reproduced below:-

X X X X

In relation to the above, on-site inspection was done jointly on 05.11.2022
by Joint Committee Member Vipin Kumar; Additional District Magistrate
(City)- Ghaziabad, Prateek Singh; Naib Tehsildar, Ghaziabad, Sanjeev
Kumar; Lekhpal-Dasna, Ghaziabad, Mr. AmritLalHaldhar, Member
S.E.A.AC-2, Kishan Singh; Assistant Environmental Engineer UP Pollution
Control Board, Ghaziabad. During the inspection, the complainant Mr. Jai
Prakash (Md. 9717337211) was contacted over phone, he informed that
he was out of town. Inspection report is as follows:-

1. During the inspection Shri Jai Prakash was asked over the phone
about the illegal colony being developed on agricultural land in village



Dasna, regarding which he has complained. Immediately it was
informed by him that the Akash Nagar Colony developed under
village DasnaDehat has been illegally developed on agricultural land
and a complaint has been lodged by him in Hon'ble National Green
Tribunal regarding illegal occupation of lake, public land, Chakrod
etc. has been done.

2. In relation to Akash Nagar Colony under Gram Panchayat
DasnaDehat, it was informed during the talks with the residents that
Akash Nagar is about 20 to 25 years old colony, which has not been
developed by any one person or builders. Plotting and selling has
been done by the farmers themselves and the number of houses in
Akash Nagar Colony is about 4 thousand and the population is about
20 thousand.

3.  The complainant had mentioned about the complaint to the District
Magistrate, Ghaziabad regarding the illegal occupation of village
pond and khasra number 232 234. During the inspection, regarding
the illegal occupation of the pond, it was informed by the Lekhpal
that the said site was not pond it was a Rajwaha, which is empty at
the spot and filled with water in the form of a pond. Khasra No. 232
and 233 are marked as transitional land, on which there is a dense
population of about 40 years old. In relation to the above, a copy of
the report submitted by the Revenue Department is attached
(Annexure-1).

4. . Under the said order of Honb'le National Green Tribunal, New Delhi,
regarding the use of land of Akash Nagar, Secretary, Ghaziabad
Development Authority, Ghaziabad has been intimated by UP
Pollution Control Board, Ghaziabad vide Letter No. 2145/NGT-
153/0A-454/2022 dated 23.11.2022. The letter has been sent, in
the context to Secretary, Ghaziabad Development Authority,
Ghaziabad according to which Khasra no. 165, 186, 197,232, 233,
234, 237, 238 are residential/ populated. A copy of the letter received
from Ghaziabad Development Authority, Ghaziabad is enclosed
(Annexure-2). The photographs taken during the inspection are as
follows:-.....

5. Vide order dated 19.12.2022, UPPCB was directed to submit Status
Report regarding the Rajwaha and pond in question. The relevant part of
the order reads as under:-

"X X X X

6. In compliance thereof report has been filed by UPPCB vide email dated
17.03.2023. The relevant part of the report reads as under:

"Report on Behalf of Uttar Pradesh Pollution Control Board with respect to
order dated 19.12.2022.

X X X X
3. That, in compliance of above-mentioned orders of Hon'ble Tribunal, the
Joint Committee comprising of ShriBipin Kumar, Additional District
Magistrate (City), Ghaziabad, ShriAmritLalHaldar, Member, SEAC-2

4



andShri N.K. Pandey, Assistant Environmental Engineer, UPPCB,
Ghaziabadcarried out the site visit of Aakash Nagar and adjoining areas
in DasnaDehat area of Ghaziabad along with officers from revenue
department on05.11.2022 for factual verification of averments made in
the complaint.

4. That, the report of the Joint Committee has been filed in Hon'ble
Tribunal on 13.12.2022 and same has been acknowledged by Hon'ble
Tribunal on 19.12.2022.

5. That, the matter was adjourned on 19.12.2022 and UPPCB was
directed to submit status report regarding rajwaha and pond in question.

6. That, in compliance of above-mentioned directions of Hon'ble Tribunal,
the officers of the Regional Office, Ghaziabad of UPPCB visited the said
site again on 19.02.2023 and collected water samples from the said area
earmarked as raiwaha in the revenue records and deposited it in
theRegional Laboratory, Ghaziabad.

7. That, analysis of the said sample has been done. The status of water
quality of the said rajwaha is as follows:-

Sr. No. Parameter Observed Value

1. Colour Turbid

2. Odour Faint

3. pH 7.62

4. Dissolved Oxygen Nil

5. BOD(mg/l) 58.2

6. COD(mg/l) 98.4

7. Total Suspended  Sol| 120.0

(mg/)

8. As is evident from above, though no fresh water is coming through
the said raiwaha but receiving domestic waste water from Akash
Nagar and Village indiragarhi area is filled in this low-lying area.
Although, the inflow ofwaste water into the rajwaha has stopped as
drains have been built whichcarry the domestic waste water which
is getting accumulated in low lyingareas along the railway line and
eventually reaches Dana drain but wastewater and solid waste is
still present at said rajwaha.”

7. We have gone through the Report of the Joint Committee as well as
Status Report filed by the UPPCB.

8. None has appeared for the applicant today despite being informed
about the date of hearing fixed. No objections have been filed to the
report of the Joint Committee by any one including the applicant.
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9. The applicant has complained in the letter petition, which has been
treated and registered as original application, regarding illegally
carving out of the colony in agricultural land. In its Report the Joint
Committee has mentioned that on enquiry the residents of the Locality
informed that Akash Nagar Colony, which is about 20-25 years old,
has not been carved by any one person or builder but has been carved
out by sale of plots by the concerned farmers and about 4000 houses
have been constructed and about 20000 persons are residing there.
In its report, the Joint Committee has mentioned with reference to
allegations regarding encroachments on Khasra No.232 and 234 that
according to the concerned Revenue Officer no pond existed there and
Rajwaha which has fallen out of use has become converted to Pond
and entries of "sankramaniyebhumidar”" are made in respect of
Khasra No. 232 and 233 which are having 40 years old inhabitations.
The Joint Committee has also referred to letter of Secretary,
Ghaziabad Development Authority that residential
colonies/ constructions (abadi) exist in land comprised in Khasra No.
165, 169, 197, 232, 233, 234, 237 and 238.

10. So far as the matter of carving out of colonies on agricultural land,
which raises the questions relating to change of land use and
colonization without requisite permission/approval by the Concerned
Authorities, is concerned, it is for the concerned Authorities to take
appropriate action and the said matter does not directly and
substantially raise questions relating to environment arising out of
implementation of the enactments specified in Schedule 1 to the
National Green Tribunal Act, 2010. Even otherwise, the questions of
environmental violations by such change of land wuse and
unauthorized constructions, which are more than 20/40 years old,
have become time barred so far exercise of its Jurisdiction by this
Tribunal in respect thereof is concerned.

11. However, so far as the matter regarding encroachments on
rajwaha and discharge of waste water/ sewage and disposal of solid
waste in the same is concerned, the same directly and substantially
raises questions relating to environment arising out of implementation
of the enactments specified in Schedule 1 to the National Green
Tribunal Act, 2010 which is continuing wrong violating the
environmental norms. In its Status Report, the UPPCB has mentioned
that the Rajwaha is not receiving any fresh water but the domestic
waste water from Akash Nagar and village Indiragarhi area is filled
in low lying area. The inflow of the waste water into Rajwaha has
been stopped as drain has been built which carries the domestic
waste water, which is getting accumulated in low lying areas along
the railway line, to Dasna drain but waste water and solid waste is
still present at said Rajwaha. In its status report the UPPCB has also
mentioned that water samples were collected from the area and were
got analyzed. A perusal of the analyses report shows that the same
exceed the relevant parameters.



12. We find that the reports submitted suffer from serious deficiencies
and reflect casual approach of the concerned Authorities. The
concerned Authorities, by their inaction, negligence or passive
connivance, allow unauthorized colonies to come up, which are later
either regularized or demolished, causing undue enrichment of land
mafia/unscrupulous colonizers or unbearable loss of even life time
earnings to the poor, down trodden, weaker sections of the society.
Any subsequent regularization involves questions of providing basic
civic amenities, which are also ignored causing serious problems of
discharge of domestic waste water/sewage and disposal of solid
waste creating unhygienic living conditions. Remedial measures
regarding both the aspects have been completely ignored in the
present case by the concerned Authorities with "no one's concern in no
man's land"approach. "Rajwaha” is not an isolated small water body
and is in fact part of water channel connected on both ends and the
Status of both those ends is missing in both the Reports. The inlet of
water to Rajwaha is stated to have stopped but no report has been
obtained by the Joint Committee from the Irrigation Department
regarding the same whether the same has been closed and if so legally
or illegally, when, where, by whom and what action has been taken
or is required to be taken regarding the same. The Joint Committee
has submitted that domestic waste water/sewage is getting
accumulated and solid waste is being dumped there but surprisingly
no remedial action has been taken or suggested by the Joint
Committee or the UPPCB.

13. In view of the factual position duly verified by the Joint Committee
and also the UPPCB, the application is disposed of with directions to
State of Uttar Pradesh through Chief Secretary, Government of Uttar
Pradesh, Irrigation Department through  Additional Chief
Secretary/ Principal Secretary, Irrigation Department, Government of
Uttar Pradesh, Executive Officer, Municipal Council, Dasna and
District Magistrate, Ghaziabad to take appropriate remedial measures
within five months regarding (i) proper demarcation of the land of
Rajwaha and removal of encroachments, if any from the same; (2)
proper restoration and utilization of the land of Rajwaha (which
illegally stands converted to water body having accumulation of
domestic waste water/sewage and dumping ground of solid waste);
(iii) proper channelization for discharge of domestic waste
water/ sewage by construction of sewer line/drain and linkage of the
same with main sewage drain and (iv) removal/disposal of solid
waste from the low lying area to ensure due compliance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974,
the Solid Waste Management Rules 2016 and the Environment
(Protection) Act, 1986. The District Magistrate, Ghaziabad shall be the
Nodal Officer for co-ordination and compliance.

14. Action Taken Report by the District Magistrate, Ghaziabad and
Status Report by the UPPCB be filed within six months by e-mail at
Jjudicial- ngt@gov.in preferably in the form of searchable PDF/OCR

7
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Supported PDF and not in the form of Image PDF, before the Ld.
Registrar General, National Green Tribunal, Principal Bench, New
Delhi who may, if necessary, put up the matter before this Bench for
further directions.

15. A copy of this order be sent to the applicant by post for
informationand to the Chief Secretary, Government of Uttar Pradesh,
Additional Chief Secretary/ Principal Secretary, Irrigation Department,
Government of Uttar Pradesh, Executive Officer, Municipal Council,
Dasna and District Magistrate, Ghaziabad by e-mail for requisite
compliance.

4. Para 14 of judgment shows that an action taken report was required
to be filed by District Magistrate, Ghaziabad within 6 months but no such
report has been submitted till date though six month’s period expired in
October 2023 since order was communicated to concerned Authorities on

13.04.2023 and more than a year has passed since then.

S. This approach on the part of concerned Authority is highly
deprecable, particularly when non-compliance of Tribunal's orders is an

offense under Section 26 of NGT Act, 2010.

6. However, before taking any further action in matter, we find it
appropriate to give one more opportunity and direct District Magistrate,
Ghaziabad to submit compliance report as per judgment dated 27.03.2023
within three weeks, failing which, they shall appear personally before

Tribunal.

7. List on 08.01.2025.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 28, 2024

MISC APPLICATION IN DISPOSED OF CASES No. 118/2024
In Original Application No. 454/2022
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JIVANTI WELFARE AND CHARITABLE TRUST
Article “Others : ‘
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0
(Zero)

JIVANTI::WELF;AF?E AND CHARITABLE TRUST |
NotApplicable -
JIVANTI WELFARE AND CHARITABLE TRUST
00, - S b Untl
(One: Hundred only) -

MOU FOR CSR ACTIVITIES

This MOU is made and executed at New Delhi on this 16% August 2024 by and between:

JIVANTI WELFARE AND CHARITABLE TRUST, a Trust under India Trust Act and
having its registered office at 8/3 Asaf Ali Road, New Delhi — 110002 - hereinafter referred to as
the “JIVANTT” in this MOU which expression shall unless repugnant to the context include its
successors, nominees and assignees, the PARTY OF THE FIRST PART,

SAY Earth, a

O registered under Income Tax Act, 1961 with Unique Registrati

AND
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— 110, Dadha, Greater NOIDA, Gautam Buddha Nagar, Uttar Pradesh - 201310, which expression
shall unless excluded by or repugnant to the context be demand to mean and include its executors
administrator, representatives, successors and assigns, etc — hereinafter referred to and called as

Implementing Pariner”, the PARTY OF THE SECOND PART

JIVANTI and the Implementing Partner are hereinafter individually referred to as “Party” and
collectively as “Parties”.

WHEREAS:

a)  JIVANTI mainly focus on fulfilment of welfare and charitable obligations towards the
society at large through advancement of equal opportunities for education, providing food,
health care, medical care, ensuring environmental sustainability, enhanced vocational skills
and advancement of any other objects of general public welfare under CSR project of Dabur
India Limited.

b)  JIVANTI proposes to initiate a CSR project of Dabur India ltd. in terms of section 135 of
the Companies Act, 2013 pursuant to its Corporate Social Responsibility Policy and to
undertake CSR activities in accordance with the provisions of the Companies Act, 2013.

c)  The Implementing Partner has represented to JIVANTT that it has a very good track record
and acquired considerable knowledge and expettise in the field of Water Consetvation and
management, and that it is willing and able to carty out such activities towatrds the
fulfilment of its objects. Accordingly, the Parties agreed to catry out the following CSR
activities (CSR Project) in'the areas stated in Annexure-1

d)  The Parties, therefore, in consideration of their initiative to support the cause of CSR Project,
have agreed to enter into this MOU on the terms and conditions hereinafter appeating.

NOW, THEREFORE, FOR AND IN CONSIDERATION OF FULFILLING THE
SOCIAL OBJECTIVES, MUTUAL PROMISES, RECITALS, MOU AND
COVENANTS HERE IN AFTER SET FORTH, THE PARTIES HERE TO AGREE
AS FOLLOWS

1. Scope of the Agreement

®  JIVANTI, with a view to discharging its CSR projects, partnering with pattner NGOs to
carty out activities in the field of health care, environment sustainability, skill development
project, school support & social upliftment in the rural communities. The detailed scope of
the Agreement and the Implementing Partner responsibilities are specified in Annexure I
(Scope of Work and Responsibilities).

() The implementing partner shall implement the CSR Project by utilizing the CSR fund in
accordance with the provisions of this Agreement and the Act.

(i) The CSR Amount released to the Implementing Partner shall be used solely for the putrpose
of implementing the CSR Project in accordance with the CSR Project Implementation
Schedule and the Scope of Work. The CSR project shall not be part or partial activities of
any other CSR project run/implemented by the Implementing Partner. It should be a
distinct CSR project for the targeted beneficiaries.

(tv)  JIVANTT shall not provide any additional funds in respect of work done outside the Scope
of Work and/or beyond the CSR Project Implementation Schedule and takes no
responsibilities whatsoever for such wotk.

(v) Media interaction with the beneficiaries and their relatives may be arranged by the

Implementing Partner
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(vi) JIVANTI shall be entitled to use the photographs of the beneficiaries for reporting and
promotion. The Implementing Partner shall be responsible to secure appropriate no
objection (NOC) for the concerned beneficiaries in this regard. This utilization shall be
applicable during and after the period of agreement with and the promotional material
should mention “in association with the Implementing Partner”.

(vit) The Implementing Partner shall appoint a point of contact (POC) in writing acceptable to
JIVANTLT for co-ordination putposes.

(viif) The implementing Partner shall submit Project Evaluation Report as specified format as
demanded by Jivanti or Dabur. All financial reports shall be duly audited by the auditor of
the implementing Partner on a regular basis.

2. Project Monitor

In order to institute a transparent monitoring mechanism for implementation of the CSR Project,
JIVANTI shall appoint a ‘Project Monitor’, who shall have the trights to supervise/ oversee all
activities under this Agreement. The Project Monitor shall have the right to visit the offices and
locations of the implementing Partner to inspect the Project Documents, engage in discussions
with the Implementing Partner officials, the beneficiaries under the CSR Project and other petsons
engaged in the CSR Project, obtain evaluation and such reports as the Trust of JIVANTI may
determine from time to time. The implementing Partner shall facilitate such review and inspection
by the Project Monitor in a transparent mannet.

The implementing Partner agrees that if as a result of review by JIVANTT ot the ‘Project Monitor’,
it is of the opinion that the implementing Partner has not implemented/not is likely to implement
the CSR Project in accordance with the terms and spitit of this Agreement and/or the
Implementing Partner has not commenced/nor is likely to commence its activities as pet the CSR
Project Implementation Schedule, JIVANTI shall be entitled to terminate this Agreement
forthwith. In such an event the Implementing Partner shall be liable to tepay unutilized amount
disbursed by JIVANTI within 15 (fifteen) Business Days of such termination.

JIVANTT and the implementing Partner shall maintain all records and report of the monitoring
process and take agreed actions to implement the Project activities in an effective manner.
JIVANTT has right to conduct audit and inspection of the project as and when required by itself
ot from 3" Party Agency.

3. Responsibilities
Responsibilities of the Implementing Partner and JIVANTI is stated in Annexure — I

4. Disbursement of CSR Fund
CSR amount shall be disbursed as per the schedule mentioned in Annexure-I1 (Budget and
Disbursement of CSR Fund).

The implementing Partner shall comply with the following conditions prior to the disbursement
of the first tranche of the CSR Amount:

e Submission of Constitutional Documents, details of trustees and board of trustees
registrations/filings made by the implementing Partner;

e Submission of a track record as required in terms of Rule 4 (2) of the Companies (Corporate
Social Responsibility Policy) Rules, 2014 for the implementing Partnet’ records—and (for
compliance w Rules.

For Jivanti Welfafe Apd §ngitable Trust

JIVANTI ' Page 3 of 11 Implementing Partner

62



63
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® The implementing Partner shall submit a project proposal clearly stating the CSR Project
Implementation Schedule and Scope of Work and log frame to monitor the project progress.

¢ 'The implementing Partner shall comply with the following conditions for receiving subsequent
disbursement of the CSR Amount under this Agreement:

¢ Submission of the quarterly Project Evaluation Report in respect of the CSR Amount already
disbursed by Dabur, duly audited by the auditors of the implementing Partner, along with
documentary proof certifying that the earlier disbursement has been utilized for the CSR
Project in the agreed manner and within the time frame and in accordance with the terms and
conditions of this Agreement.

If any of the disbursement conditions as stated above are not fulfilled to the satisfaction of Dabur
(to the extent they are not watved by Dabur in writing) or any such disbursement conditions shall
cease to be caps able of being satisfied (unless they have been waitved by Dabur in writing), this
Agreement shall theteupon be terminated at the sole discretion of Dabur and the implementing
Partner shall not be entitled to any furthet tranche of the CSR Amount.

5. Term and Termination

() This Agreement is effective from 16-08-2024 and shall be valid until 31-03-2025
(“Term”).

(i) JIVANTI may terminate this Agreement by serving a written notice of 30 (thirty) days to
the Implementing Partner.

(i) Upon the expiration or termination of this Agreement for any reason, the Parties agreed
that:

(a) To cease immediately the work being undertaken under the CSR Project

(b) To cease using any trademarks, or any confusingly similar names, trade dresses, marks,
systems, insignia, symbols or other rights, procedures, or methods of the other Party.

(c) To immediately return to JIVANTI all plans, specifications, data, programs, matetials,
repotts, and other materials in relation to the CSR Project which are in possession of the
implementing partner subject to intellectual property rights and patient confidentiality
concerns.

(d) To cease immediately to hold itself out in any way or to do anything which would indicate
any relationship between JIVANTT and the Implementing Partner.

(e) To submit to JIVANTI a complete report of the utilization of the CSR Amount till the
date of termination or expiry of this Agreement within 15 (fifteen) days of such
termination.

(f) To strictly comply with the confidentiality obligations under this Agreement.

(iv) 'The 2™ Party agreed to provide Final CA Authorised Utilisation Certificate and MOU
Closure certificate within 30 days of completion of MOU tenute

(v) Any unspent amount at the end of MOU Period shall be returned to Jivant Trust at the
time of completion of project within 30 days ot the same amount can be utilised for the
similar project as per mutual agreement and addendum.

(v)) The 2nd Party will help Jivanti Trust in assessment, audit or impact assessment by self ot
any 3rd party agency as authonsed by Jivanti Trust during the MOU tenure and after
completion of MOU.

(vii) 'The 2nd Party will provide quarterly report and final annual report along with the geotag
and/or dated graphs as required.

(viti) Both partieyagree that the grant is not the part CORPUS

For Jivanti Welfard A Chajit\xe Trust

Authorised Signatory
JIVANTI Page 4 of 11 Implementing Partner




6. The Implementing Partner's Representations and Warranties

The implementing Partner hereby makes the following representations, wartanties, and
confirmations; and states that the same are true, correct, valid and subsisting in evety respect as
on the date of this Agreement and shall remain true, correct, valid and subsist in evety respect as
on the date of each disbursement by JIVANTIL:

1) Ttis duly registered under Indian regulation and has the necessary skill, experience, and track
record to implement the CSR Project and enter into and ensure the petformance of its
obligations under this Agreement.

1) The execution of this Agreement and implementation of the CSR Project is not in
conflict/violation of its Constitutional Documents and it is entitled to undertake the
implementation of the CSR Project in accordance with the India Government Act and the
Rules.

it) It has obtained all necessaty permission and consent from the concerned authorities to
execute the project activities and are in full force.

iv) No litigation, arbitration, administrative or other proceedings are pending ot threatened
against it, its assets, which, if adversely determined, might have a Material Adverse Effect to
this Agreement.

v) Allinformation provided to JIVANTI are true, bonafide and accurate in all material respects,
not misleading and does not omit any material fact, the omission of which would make any
fact or statement therein misleading.

vi) It has all necessary infrastructure, technical staff, supporting staff, instruments, tools, and
others support what are required for successfully implementing the CSR Project;

vil) Itis in compliance in all respects with all laws and regulations relating to its assets, the CSR
Project and 1ts business and operations.

viii) Shall immediately inform to JIVANTI, in case any citcumstance or event which would, or
is likely to intetfete in/prevent/delay the proper implementation of the CSR Project.

ix) Shall immediately inform to JIVANTTI, in case any action ot steps taken or legal proceedings
started against it in any court of law with respect to the CSR Project including for its winding-
up, dissolution, insolvency, administration or re-organisation etc.

x)  Shall immediately inform to JIVANTI in case, the implementing Pattner not able to utilize
the entire CSR Amount for implementing the CSR Project.

xi) Ensure that all of the CSR Amount is prudently managed and shall take necessary action to
ensure that CSR Amount is used solely for the purposes of the CSR Project.

xi1) Shall be solely responsible for supervision and control of its employees, their safety, secutity,
proper behaviour and conduct. The implementing Partner shall comply with all labour
legislations applicable to its employees including but not limited to payment of wages, ESIC,
PF, bonus employee’s compensation, welfare fund and terminal benefits as may be payable
under any applicable laws.

xitl) Shall not use JIVANTT or Dabur name or logo for fundraising, promotional ot any other
purposes without the prior wtitten consent of JIVANTIL.

7. Confidentiality

()  For the purposes of this Agreement, “Confidential Information” shall include, but is not
limited to, trade secrets, discoveries, ideas, concepts, know —how, techniques, drawings,
diagrams, data, computer programs, business activities and operations, patients lists, repotts,
studies and other technical and business information, as well as descriptions of the cxigt\e:nce

discussions under this Agreement
\aritable Trust

Abtkefised Sgnatory
JIVANTI Page 5 of 11 Implementing Partner
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(i) Implementing Partner agrees that at all times and notwithstanding any termination or
expiration of this Agreement, it will hold in strict confidence and not disclose to any third
party except as approved m writing by JIVANTI, and will use confidential information for
no purpose other than for catrying on the purpose of this Agreement.

(i) Confidential Information shall not include disclosed information that the Implementing
Partner can prove: (a) receiving party knows at the time of disclosure, free of any obligation
to keep it confidential, as evidenced by written records; (b) is or becomes generally publicly
by written recotds; (c) receiving party independently developed without the use of any
confidential information as evidenced by written recotds; (d) or receiving patty rightfully
obtains from a third party who has the right to share the same without any confidentality
obligations.

8. Independent Contractor

The Parties shall act in all matters pertaining to this Agreement as independent patties. The
Agreement is being entered into on a principal-to-principal basis and does not and shall not be
deemed to make either party an agent, partner or joint venture partner of the other or any
analogous relationship. No contention to the contrary will be raised at any time by either Party.
The implementing Partner shall perform the work hereunder in accordance with its own methods
subject to compliance with the Agreement.

9. Intellectual Property Rights

The Implementing Partner shall not have or claim to have any rights in or to JIVANTT title,
trademarks, trade names, logo or any such property provided by JIVANTI or its affiliates or
associates. Neither Party shall at any time use any names, logos, trade names or trademarks of the
other Party or any affiliate or associate companies in connection with any kind of advertising,
promotion, publicity, merchandise, product or setvice or for any other purpose without the prior
written consent of the other Party.

10. Indemnity

To the fullest extent permitted by applicable law, Implementing Partner shall indemnify and hold
harmless JIVANTI, its directors, officers, employees and agents from and against any and all
claims, losses, damages, expenses and other liabilities (collectively referred to as “Claims™) that the
other Party may suffer, that arise out of or in connection with the Implementing Partnet’s
negligence, wilful misconduct or its breach of any reptesentation, warranty, covenant or other
obligation under this Agreement.

11. Limitation of Liability

JIVANTT shall not be liable for any loss of use, revenue, or anticipated profits, ot for any incidental
or consequential damages arising out of or in connection with the MOU.

12. Waiver/ Forbearance

Any waiver or forbearance or delay on the part of JIVANTT to insist upon the petformance of any
terms and conditions of this Agreement, or to exercise any right or privilege conferred by this
Agreement, shall not be construed as a waiver on the part of JIVANTI of any of
conditions of this Agreement or of any of its rights or privileges or of any other
part of the imple ntmg Partner, and all original rights and powers of JIVAN

Implementing Partoer



13. Force Majeure

Patties shall not be liable for any loss or damage for delay in delivety of the Project activities due
to causes beyond its reasonable control, including, but not limited to, acts of civil or military
authority, priorities, fire, strikes, floods, epidemics/pandemic, war, tiots, notification/order of
government ot compliance with any governmental rules or regulations, acts of terrorism and in
such a delay occur, Parties may reasonably extend the Project activities for such delayed period or
may terminate it if such force majeute event continue for 30 days.

14. Modification

This Agteement and its annexures shall not be changed, modified, or amended except in writing
signed by duly authorized representatives of both the Parties.

15. Notice
Any notice under this Agreement shall be in writing and posted, delivered petsonally or sent by

couriet, registered post or facsimile transmission to the other Party at the last known address
and/or the address as specified hereto.

For Jivanti Welfare and Charitable Trust | For Say Earth

Kind Attn: Mr. Byas Anand Kind Attn: M. Ramveer Tanwar

Address: 8/3, Asaf Ali Road, Addtess: HN — 110, Dadha, Greater NOIDA,
New Delhi 110002, India. Gautam Buddha Nagar,

Email id: byas.anand@dabur.com Uttar Pradesh - 201310

Phone: 9811994902 Email id: pondmanofindia@gmail.com
Phone No.: 9312989938

16. Dispute Resolution

If any dispute atises between the Parties out of or in connection with this Agreement whether in
the nature of interpretation or meaning of any term hereof ot as to any claim by one against the
other, or otherwise the same shall be referred to sole atbitrator to be appointed by the mutual
consent of both the Parties and the arbitration shall be governed by the Arbitration and
Conciliation Act, 1996 and its amendment thereto. The seat ot legal place of arbitration shall be
New Delhi. The language to be used in the arbitral proceedings shall be English. The awatd given
by the arbitrator upon such references shall be final and binding upon the parties, and each party
shall bear its own expenses in relation to such arbitration unless otherwise awarded by the
arbitrator, the fees of the arbitrators shall be shared equally by the Parties.

17. Governing Law
This Agreement shall be governed by and construed in accordance with the laws of India and this

Agreement shall be subject to the exclusive jurisdiction of the courts at New Delhi.

18. Anti-bribery and Anti'-cotruption:
Neither Party shall give anything of value either directly or indirectly, to a government official for

the purpose of influencing a decision in his official capacity, or inducing him to use his influence
i yny political, party, instrumentality of the state etc.

JIVANTI Page 7 of 11 Implementing Pattner
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19. Miscellaneous

()  Assignment: The Implementing Partner shall not assign ot sub-contract any of its rights,
benetits or obligations under this Agreement to any third party, without the prior wtitten

consent of JIVANTIL

(1)  Severability: Any provision of this Agreement which is prohibited or unenforceable in any
jurisdiction shall, as to such jurisdiction, be ineffective to the extent of prohibition or
unenforceability but that shall not invalidate the temaining provisions of this Agreement or

affect such provision in any other jurisdiction.

()  All Annexures hereto shall be deemed to form an integral part of this Agreement.

IN WITNESS WHEREOF the parties hereto have signed this memorandum of Understanding

on this day, month and year first above written.

For and Opn
WELFARE
TRUST (JI

Name: Mr. Biplab
Designation: Trustee

Name: Mr. Bye}g Anand
Address: 97, Samachar Apt., Mayur Vihar
Phase 1 ext., Delhi - 110091

Witness-m/
!

Name: Mr. Himanshu Bhatia
Address: Dabur India Itd.

Witness-3 \

Name: Mr. Sanjay Kumar Sah
Address: 708, T2, Panchsheel Pebbles,

Sector 3 Vaishali, Ghaziabad - 201010

JIVANTI Page 8 of 11

For and On Behalf of SAY EARTH

 Ramvee
Designation: Presidents
Witness-1

Name:
Address:

Witness-2

Name:

Address:

Witness-3

Name:
Address:

Implementing Partner



ANNEXURE 1

SCOPE OF WORK AND RESPONSIBILITIES

SCOPE OF WORK

Project Name: “Desert Bloom”
Project: Maintenance and plantation of two ponds at Ghaziabad

Pond No. 1: Indergarhi, Govindpuram, Ghaziabad
Pond No. 3: Dasna Village - In front of Dasna Community Centre

Location: Ghaziabad (UP)

Activity:

1. Regular Cleaning of solid waste and weeds: Cleaning of floating garbage and solid waste
and weeds from water surface and periphery

2. Regular Repairing of infra: pond infrastructure, including bunds, embankments, and
inlet/outlet structures, pathway, park repaiting, cutting, fencing wire mesh and poles

3. Regular water treatment: To maintain the water quality of both ponds by bioremediation
method.

4. New Plantation and regular replacement and maintenance: Plantation of 250 new
saplings including their regular maintenance.

Timeframe: Aug’24 to March’25

RESPONSIBILITIES

Responsibilities of JIVANTTI:

a.
b.

Will provide necessary financial support for running the approved activities.
Closely monitor the CSR Project on a regular basis.

Responsibilities of Implementing Partner:

a.

Will execute the approved activities in the field as per the monthly plan.

b. Will seek JIVANTT’s prior written approval before undertaking any new activities that are not

j-. Provide su

‘For Jivanti Welf

Qﬂ" JIVANTI

part of the approved list.
Will provide Utilization Certificate to JIVANTI after completion of the activities at the year-
end.

Coordinate with the field staff and provide them honorarium on a monthly basis.

Submit quartetly report to JIVANTT for the ongoing activities in defined format along with
photographs

Submit expenditure details of the activities on a quartetly basis

Any other responsibility as assigned by JIVANTI

Ensure no child labour is employed/working/involved at its project and shall comply with all
applicable regulations.

Prepare baseline data at the start of project and provide Impact Assessment Re

baseline data at the completion of project

Y Autygidsed \

gnatory

norise Signatory Page 9 of 11 Implementing Partner
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Budget and Disbutsement of CSR FUND

ANNEXURE —-11I

Budget

The total amount of financial assistance as agreed between the parties for the entire CSR project
will not exceed Rs. 8,29,500/- (Rs. Eight Lakh Twenty Niine Thousand and Five Hundred
Only) to be provided by JIVANTI to the Implementing Partner from time to time in phases and
as per the payment plan/schedule or as may be mutually decided by both the patties in writing.
The Implementing Partner hereby agrees to utilize the said amount in accordance with the

approved budget.

Disbursement of CSR FUND

JIVANTI agtees to meet all the cost and release the CSR Fund in form of Annual Grant to the

Implementing Partnet:

e 1" Instalment - 40% (Rs. 3,31,800/-) of the CSR Fund shall be released upon signing of

this MOU.

e 2" Instalment - 30% (Rs. 2,48,850 /-) of the CSR Fund shall be released upon utilisation
of the 1" instalment and submission of Utilisation Certificate and its verification.

¢ 3“and Final Instalment - 30% (Rs. 2,48,850/-) of the CSR Fund shall be released upon
utilisation of the 2™ instalment and submission of Utilisation Cettificate its vetification and

actual plan expenditure for 3 instalment.

Budgetary Break-up:
SL Name of Activity Unit Unit Total Annual Remarks
No. ' Cost Budget
1 | Construction and repairing of Chambers 50000
1 | Repairing of chamber at 1 25000 25000 25000 | Lumpsum cost for repairing the old
Dasna Dehat Pond structure
2 | Repairing of chamber at 1 25000 25000 25000 TLumpsum cost for repairing the old
Mishalghari Pond structure
2 | Repotrting Provision - - 50,000
1. | Progress Report (Half Yearly) 2 20,000 40,000 40,000 | By Project Incharge
1
Annual Utilization Report (by 1 10,000 10,000 10,000 | BY External Auditor
CA)
3 | Maintenance Activities - 5,40,000
1 | Regular Cleaning of solid 8 20,000 1,60,000 1,60,000 | Cleaning of floating garbage and solid
waste and weeds waste and weeds from water surface and
periphery
2 | Regular Repairing of infra 8 10,000 80,000 80,000 | pond infrastructure, including bunds,
embankments, and inlet/outlet
structures, pathway, patk repairing,
cutting, fencing wire mesh and poles
3 | Regular water treatment 8 25,000 2,00,000 2,00,000 | To maintain the water quality of both
ponds by bioremediation method
4 | New Plantation and regular 250 400 1,00,000 | 1,00,000 | Plantation of 250 new saplings including
replacement and maintenance their regular maintenance
3 | Annual Project Supervision 8 25,000 2,00,000 | 2,00,000 | Appointment one Supervisot to
supervise and monitoring of the annual
maintenance
Total Annual Budget 7,90,000
Sub Total 7,90,000
/~ ANministrative Cost @ 5% 39,500
{ \  Grand Total 8,29,500
For Jivanti WeKareX\nd Charitable Trust
(\2‘\ JIVANTI Page 10 of 11 Implementing Partner
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FUNDS REQUISITION APPLICATION

To,

Jivanti Welfare And Charitable Trust
8/3, Asaf Ali Road
New Delhi - 110002

Dear Sir/Madam,
Enclosed is the Fund Utilization details of expenditure and a copy of Invoice wherever applicable

incurred by us during the period from . to (___ installment)
received towards utilization of funds as submitted along with progress report.

We hereby confirm that the progress of the project activities is undertaken as per the agreed project
plan. Thus, we request you to release the next installment of Rs. (INR: Only)
of the fund for meeting the further expenses towards completion of the project.

We also certified that the amounts mentioned in this funds requisition application are required

23

wholly and necessarily for the purpose of the CSR Project namely

Thanking you,

Signature:
Name:
Designation:

For Jivanti Welfare Ana\charitable Trust

orised Signatory

T

JIVANTI Page 11 of 11 Implementing Partner
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Gautam Buddha Nagar, Uttar Pradesh - 201310, which expression shall unless excluded by or
repugnant to the context be demand to mean and include its executors administrator,
representatives, successors and assigns, etc — hereinafter referred to and called as Implementing

Partner”, the PARTY OF THE SECOND PART

JIVANTI and the Implementing Partner are hereinafter individually referred to as “Party” and
collectively as “Parties”.

WHEREAS:

a)  JIVANTI mainly focus on fulfilment of welfare and charitable obligations towards the
society at large through advancement of equal opportunities for education, providing food,
health care, medical care, ensuring environmental sustainability, enhanced vocational skills
and advancement of any other objects of general public welfare under CSR project of Dabur
India Limited.

b)  JIVANTI proposes to initiate a CSR project of Dabur India Itd. in terms of section 135 of
the Companies Act, 2013 pursuant to its Corporate Social Responsibility Policy and to
undertake CSR activities in accordance with the provisions of the Companies Act, 2013.

¢)  The Implementing Partner has represented to JIVANTI that it has a very good track record
and acquited considerable knowledge and expertise in the field of Water Conservation and
management, and that it is willing and able to carry out such activities towards the fulfilment
of its objects. Accordingly, the Parties agreed to catry out the following CSR activities (CSR
Project) in the areas stated in Annexure-1

d)  The Parties, therefore, in consideration of their initiative to support the cause of CSR Project,
have agreed to enter into this MOU on the terms and conditions hereinafter appearing.

NOW, THEREFORE, FOR AND IN CONSIDERATION OF FULFILLING THE
SOCIAL OBJECTIVES, MUTUAL PROMISES, RECITALS, MOU AND
COVENANTS HERE IN AFTER SET FORTH, THE PARTIES HERE TO AGREE
AS FOLLOWS

1. Scope of the Agreement

(i) JIVANTI, with a view to discharging its CSR projects, partnering with partner NGOs to
catry out activities in the field of health care, environment sustainability, skill development
project, school support & social upliftment in the rural communities. The detailed scope of
the Agreement and the Implementing Partner responsibilities are specified in Annexure 1
(Scope of Work and Responsibilities).

(i) The implementing partner shall implement the CSR Project by utilizing the CSR fund in
accordance with the provisions of this Agreement and the Act.

(i) The CSR Amount teleased to the Implementing Partner shall be used solely for the purpose
of implementing the CSR Project in accordance with the CSR Project Implementation
Schedule and the Scope of Work. The CSR project shall not be part or partial activities of
any other CSR project run/implemented by the Implementing Partner. It should be a
distinct CSR project for the targeted beneficiaries.

(iv) JIVANTI shall not provide any additional funds in respect of work done outside the Scope
of Work and/or beyond the CSR Project Implementation Schedule and takes no
responsibilities whatsoever for such work.

(v) Media interaction with the beneficiaries and their relatives may be arranged by the
Implementing Partner and JIVANTI with prior intimation and co-ordination and under
controlled circumstances.

(vi) JIVANTI shall be entitled to use the photographs of the beneficiaries for reporting and
prornption The Implementing Partner shall be responsible to secure apP opriate no

For Jivanti Welfare And Charitabie frust ART.—)
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objection (NOC) for the concerned beneficiaries in this regard. This utilization shall be
applicable during and after the period of agreement with and the promotional material
should mention “in association with the Implementing Partner”.

(vi) The Implementing Partner shall appoint a point of contact (POC) in writing acceprable to
JIVANTT for co-ordination purposes.

(viii) The implementing Partner shall submit Project Evaluation Report as specified in Annexure
—III and any other format as demanded by Dabur. All financial report shall be duly audited
by the auditor of the implementing Partner on regular basis.

2. Project Monitotr

In order to institute a transparent monitoring mechanism for implementation of the CSR Project,
JIVANTIT shall appoint a ‘Project Monitot’, who shall have the rights to supetvise/ oversee all
activities under this Agreement. The Project Monitor shall have the right to visit the offices and
locations of the implementing Partner to inspect the Project Documents, engage in discussions
with the Implementing Partner officials, the beneficiaries under the CSR Project and other persons
engaged in the CSR Project, obtain evaluation and such reports as the Trust of JIVANTI may
determine from time to time. The implementing Partner shall facilitate such review and inspection
by the Project Monitor in a transparent manner.

The implementing Partner agrees that if as a result of review by JIVANTTI or the ‘Project Monitor’,
it is of the opinion that the implementing Partner has not implemented/nor is likely to implement
the CSR Project in accordance with the terms and spirit of this Agreement and/or the
Implementing Partner has not commenced/nor is likely to commence its activities as per the CSR
Project Implementation Schedule, JIVANTI shall be entitled to terminate this Agreement
forthwith. In such an event the Implementing Partner shall be liable to repay unutilized amount
disbursed by JIVANTT within 15 (fifteen) Business Days of such termination.

JIVANTI and the implementing Partner shall maintain all records and report of the monitoring
process and take agreed actions to implement the Project activities in an effective manner.
JIVANTI has right to conduct audit and inspection of the project as and when required by itself
ot from 3" Party Agency.

3. Responsibilities
Responsibilities of the Implementing Partner and JIVANTT is stated in Annexure — I
4. Disbursement of CSR Fund

CSR amount shall be disbursed as per the schedule mentioned in Annexure-II (Budget and
Disbursement of CSR Fund).

The implementing Partner shall comply with the following conditions prior to the disbursement
of the first tranche of the CSR Amount:

e Submission of Constitutional Documents, details of trustees and board of trustees
registrations/ filings made by the implementing Partner; -

e Submission of a track tecord as required in terms of Rule 4 (2) of the Companies (Corporate
Social Responsibility Policy) Rules, 2014 for the implementing Partner’ records and for
compliance with the Rules.

e The implementing Partner shall submit a project proposal cleatly stating the CSR Project
Implementation Schedule and Scope of Work and log frame to monitor the project progress.

e The implementing Partner shall comply with the following conditions for receiving subsequent
disbursement of the CSR Amount under this Agreement: SAY EARTH

For Jivanti Welfare And Charitable Trust
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e Submission of the quarterly Project Evaluation Report in respect of the CSR Amount already
disbursed by Dabur, duly audited by the auditors of the implementing Partner, along with
documentary proof certifying that the eatlier disbursement has been utilized for the CSR
Project in the agreed manner and within the time frame and in accordance with the terms and
conditions of this Agreement.

If any of the disbursement conditions as stated above are not fulfilled to the satisfaction of Dabur
(to the extent they are not waived by Dabur in writing) or any such disbursement conditions shall
cease to be capable of being satisfied (unless they have been waived by Dabur in writing), this
Agreement shall thereupon be terminated at the sole discretion of Dabur and the implementing
Partner shall not be entitled to any further tranche of the CSR Amount.

5. Term and Termination
() This Agreement is effective from 15-05-2023 and shall be valid until 31-03-2024

(“Tetm”).

@) JIVANTI may terminate this Agreement by serving a written notice of 30 (thirty) days to
the Implementing Partner.

(i) Upon the expiration or termination of this Agreement for any reason, the Parties agreed
that:

(a) To cease immediately the work being undertaken under the CSR Project

(b) To cease using any trademarks, or any confusingly similar names, trade dresses, marks,
systems, insignia, symbols or other rights, procedures, or methods of the other Party.

() To immediately return to JIVANTT all plans, specifications, data, programs, matetials,
reportts, and other materials in relation to the CSR Project which are in possession of the
implementing partner subject to intellectual property rights and patient confidentiality
concerns.

(d) To cease immediately to hold itself out in any way or to do anything which would indicate
any relationship between JIVANTT and the Implementing Partner.

(¢) To submit to JIVANTT a complete report of the utilization of the CSR Amount till the
date of termination or expiry of this Agreement within 15 (fifteen) days of such
termination.

(6 To strictly comply with the confidentiality obligations under this Agreement.

(iv) The 2™ Party agreed to provide Final CA Authorised Utilisation Certificate and MOU
Closure certificate within 30 days of completion of MOU tenure

(v)  Any unspent amount at the end of MOU Period shall be returned to Jivanti Trust at the
time of completion of project within 30 days or the same amount can be utilised for the
similar project as per mutual agreement and addendum.

(vi) The 2™ Party will help Jivanti Trust in assessment, audit or impact assessment by self or any
3" party agency as authorised by Jivanti Trust during the MOU tenure and after completion
of MOU.

(vii) The 2™ Party will provide quartetly report and final annual report along with the geotag
and/or dated photographs as required.

6. The Implementing Partner's Representations and Warranties

The implementing Partner hereby makes the following representations, warranties, and
confirmations; and states that the same ate true, correct, valid and subsisting in every respect as
on the date of this Agreement and shall remain true, correct, valid and subsist in evety respect as
on the date of each disbursement by JIVANTT:

- P | E— o '
For Jivanti Welfare Ana L g&/ Frust
» ! Qimnatory
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1) Itis duly registered under Indian regulation and has the necessary skill, experience, and track
record to implement the CSR Project and enter into and ensute the performance of its
obligations under this Agreement.

i) The execution of this Agreement and implementation of the CSR Project is not in
conflict/violation of its Constitutional Documents and it is entitled to undertake the
implementation of the CSR Project in accordance with the India Government Act and the
Rules. '

ii) It has obtained all necessary permission and consent from the concerned authorities to
execute the project activities and are in full force.

iv) Allinformation provided to JIVANTT are true, bonafide and accurate in all material respects,
not misleading and does not omit any material fact, the omission of which would make any
fact or statement therein misleading.

v) It has all necessary infrastructure, technical staff, supporting staff, instruments, tools, and
others support what are required for successfully implementing the CSR Project;

vi) Itisin compliance in all respects with all laws and regulations relating to its assets, the CSR
Project and its business and operations.

vil) " Shall immediately inform to JIVANTI, in case any circumstance or event which would, or
is likely to intetfete in/prevent/delay the proper implementation of the CSR Project.

viil) Shall immediately inform to JIVANTI, in case any action or steps taken or legal proceedings
started against it in any court of law with respect to the CSR Project including for its winding-
up, dissolution, insolvency, administration or re-organisation etc.

ix) Shall immediately inform to JIVANTTI in case, the implementing Partner not able to utilize
the entire CSR Amount for implementing the CSR Project.

x) Ensure that all of the CSR Amount is prudently managed and shall take necessary action to
ensure that CSR Amount is used solely for the purposes of the CSR Project.

xi) Shall be solely responsible for supervision and control of its employees, their safety, security,
proper behaviour and conduct. The implementing Partner shall comply with all labour
legislations applicable to its employees including but not limited to payment of wages, ESIC,
PF, bonus employee’s compensation, welfare fund and terminal benefits as may be payable
under any applicable laws.

xii) Shall not use JIVANTT or Dabur name or logo for fundraising, promotional or any other
putposes without the prior written consent of JIVANTL

7. Confidentiality

() Implementing Partner agrees that at all times and notwithstanding any termination or
expiration of this Agreement, it will hold in strict confidence and not disclose to any third
party except as approved in writing by JIVANTI, and will use confidential information for
no putpose other than for carrying on the purpose of this Agreement.

(i) Confidential Information shall not include disclosed information that the Implementing
Partner can prove: (a) receiving party knows at the time of disclosure, free of any obligation
to keep it confidential, as evidenced by written records; (b) is or becomes generally publicly
by written records; (c) receiving party independently developed without the use of any
confidential information as evidenced by written records; (d) or receiving party rightfully
obtains from a third party who has the right to shate the same without any confidentiality
obligations.

8. Independent Contractot

The Parties shall act in all matters pertaining to this Agreement as independent parties. The

Agreement is being entered into on a principal-to-principal basis and does not and shall not be

deemed to make either party an agent, partner or joint venture partner of the other or any

analogous relationship. No contention to the contrary will be raised at any time by either Party.

The implementing Pattner shall perform the work hereunder in accordance with its own methods

subject to compliance with the Agreement. SAX EARTH

7
E B $1 AN fnara And Charital Ia Triret
For Jivanti Welfare And Charitable 1Tust
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9. Intellectual Property Rights

The Implementing Partner shall not have or claim to have any rights in or to JIVANTT title,
trademarks, trade names, logo or any such property provided by JIVANTT or its affiliates or
associates. Neither Party shall at any time use any names, logos, trade names or trademarks of the
other Party or any affiliate or associate companies in connection with any kind of advertising,
promotion, publicity, merchandise, product or service or for any other purpose without the prior
written consent of the other Party.

10. Indemnity
To the fullest extent permitted by applicable law, Implementing Partner shall indemnify and hold

harmless JIVANTI, its directors, officers, employees and agents from and against any and all
claims, losses, damages, expenses and other liabilities (collectively referred to as “Claims”) that the
other Party may suffer, that arise out of or in connection with the Implementing Partner’s
negligence, wilful misconduct or its breach of any representation, warranty, covenant ot other
obligation under this Agreement.

11. Limitation of Liability

JIVANTT shall not be liable for any loss of use, revenue, or anticipated profits, or for any incideital
or consequential damages arising out of or in connection with the MOU.

12. Waiver/ Forbearance
Any waiver or forbearance or delay on the part of JIVANTT to insist upon the performance of any

terms and conditions of this Agreement, or to exercise any right or privilege conferred by this
Agreement, shall not be construed as a waiver on the part of JIVANTTI of any of the terms or
conditions of this Agreement or of any of its rights or privileges or of any other default on the
part of the implementing Partner, and all original rights and powers of JIVANTTI under this
Agreement will remain in full force, notwithstanding any such forbearance or delay.

13. Force Majeure
Parties shall not be liable for any loss or damage for delay in delivery of the Project activities due

to causes beyond its reasonable control, including, but not limited to, acts of civil or military
authority, priorities, fire, strikes, floods, epidemics/pandemic, war, tiots, notification/order of
government or compliance with any governmental rules or regulations, acts of terrorism and in
such a delay occur, Parties may reasonably extend the Project activities for such delayed period or
may terminate it if such force majeute event continue for 30 days.

14. Modification
This Agreement and its annexures shall not be changed, modified, or amended except in writing

signed by duly authorized representatives of both the Parties.

15. Dispute Resolution

If any dispute arises between the Parties out of or in connection with this Agreement whether in
the nature of interpretation or meaning of any term hereof or as to any claim by one against the
other, or otherwise the same shall be referred to sole arbitrator to be appointed by the mutual
consent of both the Parties and the arbitration shall be governed by the Arbitration and
Conciliation Act, 1996 and its amendment thereto. The seat or legal place of arbitration shall be
New Delhi. The language to be used in the arbitral proceedings shall be English. The award given
by the arbitrator upon such references shall be final and binding upon the parties, and each party
shall bear its own expenses in relation to such arbitration unless otherwise awarded by the

arbitrator, the fees of the arbittators shall be shared equally by the Parties. SAY EARTH

0 g i Koomird $al o
Eor Jivanti Welfare And Charitable lrust QA
é’/ Auth. Sign
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16. Governing Law

This Agreement shall be governed by and construed in accordance with the laws of India and this
Agreement shall be subject to the exclusive jurisdiction of the courts at New Delhi.

17. Miscellaneous

()  Assignment: The Implementing Partner shall not assign or sub-contract any of its rights,
benefits or obligations under this Agreement to any third party, without the ptior written
consent of JIVANTIL

(i) - Severability: Any provision of this Agreement which is prohibited or unenforceable in any
jutisdiction shall, as to such jurisdiction, be ineffective to the extent of prohibition or
unenforceability but that shall not invalidate the remaining provisions of this Agreement or
affect such provision in any other jurisdiction.

(i) Counterparts: This Agreement shall be executed in two counterparts, each of which shall
be deemed an original but all of which together shall constitute one and the same instrument.
The Section headings in the Agreement are for convenience of reference only and shall not
be deemed to alter or affect any provision hereof.

@v) All Annexures hereto shall be deemed to form an integral part of this Agreement.

IN WITNESS WHEREOF the parties hereto have signed this memorandum of Understanding
on this day, month and year first above written.

For and On Behalf of JIVANTI For and On Behalf of SAY EARTH
WELFARE AND CHARITABLE L BADS
TRUST (JIVANTTI) (o2

X s,

Name: Mr. Ashok Tain N2 # 4 Name: Mr. Ramveer Panwar

Designation: Trustee Designatipn: Presidents

Witness-1 | LSMD Witness-1

V// CBYAS ANAND NEHA (QHA?’MA’
Name & Address: S~ SRenACHAR RP3 . Name & Address: 6\8 \\:‘4’ ‘ 4 23

MAYVLR VYHAR PH-L CaTN . :NDQAPU’RHM‘ hZ (B
DEOUY - o 09 UTAR PRADECH

Witness-2 Witness-2
yM/ Reeva

Himanisny Bupr,A REENA TANW AR
Name & Address: Name & Address:
\\Oy DAD\\“‘A a Y EARTH
AR WNO\O T

AL,

JIVANTI Page 7 of 13 Implementing Partner



ANNEXURE I

SCOPE OF WORK AND RESPONSIBILITIES

SCOPE OF WORK

Project: Water Consetrvation through Pond Rejuvenation
Pond No. 1: Indetgarhi, Govindpuram, Ghaziabad
Pond No. 3: In front of Dasna Community Centre

Location: Ghaziabad (UP)

Activity:
SL. No. Activity Description Remark
1 Earth Work . . . ,
Excavation and finishing ofpond With help of machine and
manually.
2 Fencin Fenci ith gate f 1
. encing With gate for Securiiypurpose Chain link wire meshes fencing
(for the urban forestonly) )
with concrete polls.
3 Plantation At periphery of pond and Saplings el possses whidiare
suitable at pond
4 Construction of | Constructed Wetland Technology Using Bricks, Gravels,aquatic
Mini Ponds plants etc.
5 Landscaping For beautification Gassing and planting ofshrubs
- 6 Floating Wetlands | For treatment of waste waterand Usi dc ol d
& Pond Islands supporting the bio diversity into pond. SThg aquatic b ants an
artificial materials.

Timeframe:
Months TIME FRAME OF THE WORK
w Ma une uly | Au Se Oct v Fe
Task-ietlvily 2 J23 J23y % | 53 | 2 I\; ngc Jan 24 2;3 M;ZCh
Proposal and Prep-work k4 Y
Jal Chaupal & Awareness Y Y
De-Watering Y Y
Cleanliness - Y Y
Garbage/Bushes
De-silting & Excavation Y
Sludge & Soil Carriage Y Y
Leveling & Dressing Y Y
Chambers/Mini Ponds Y Y
Landscaping Y Y
Maintenance &Sustainability Y Y Y Y Y Y Y

JIVANTI

Page 8 of 13
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RESPONSIBILITIES

Responsibilities of [IVANTI:

a. Will provide necessary financial support for running the approved activities.
b. Closely monitor the CSR Project on a regular basis.

Responsibilities of Implementing Partner:

a. Wil execute the approved activities in the field as per the monthly plan.

b. Will seek JIVANTT’s prior written approval before undertaking any new activities that are not
part of the approved list.

c. Will provide Utilization Certificate to JIVANTT after completion of the activities at the yeat-
end.

d. Coordinate with the field staff and provide them honorarium on a monthly basis.

e. Submit quartetly report to JIVANTI for the ongoing activities in defined format along with
photographs

f.  Submit expenditure details of the activities on a quattetly basis

g. Any other responsibility as assigned by JIVANTI

h. Ensute no child labour is employed/working/involved at its project and shall comply with all
applicable regulations.

1. Prepare baseline data at the start of project and provide Impact Assessment Report as per
baseline data at the completion of project

j-  Provide support to JIVANTI in case of any external audit and impact assessment

ANNEXURE -1II
Budget and Disbursement of CSR FUND

Budget
The total amount of financial assistance as agreed between the parties for the entire CSR project

will not exceed Rs. 24,33,623/- (Rs. Twenty Four Lakh Thirty Three Thousand Six Hundred
and Twenty Six Only) to be provided by JIVANTI to the Implementing Partner from time to
time in phases and as per the payment plan/schedule or as may be mutually decided by both the
parties in writing. The Implementing Partner hereby agrees to utilize the said amount in accordance
with the approved budget.

Disbursement of CSR FUND
JIVANTI agrees to meet all the cost and release the CSR Fund in form of Annual Grant to the
Implementing Partner:

e 1" Instalment - 40% (Rs. 9,73,449/-) of the CSR Fund shall be released upon signing of
this MOU. ;

° 2" Instalment - 30% (Rs. 7,30,087/-) of the CSR Fund shall be released upon utilisation
of the 1* instalment and submission of Utilisation Certificate and its verification.

e 3" and Final Instalment - 30% (Rs. 7,30,087/-) of the CSR Fund shall be released upon
utilisation of the 2™ instalment and submission of Utilisation Certificate its verification and

actual plan expenditure for 3* instalment. AN AT
P p SAY EARTH

S i B N TR i ! OV B
COF givant vwellalre Ahl wiiaigl

JIVANTI Page 9 of 13 Implementing Partner
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Pond No. 1: Indetgathi, Govindputam, Ghaziabad — Cost Break-up

Desctiption
Manual Clearlng Weeds &
- Garbage
| Earthwork & Excavation

V Carriage of Weeds & Solid
Waste

Bund & Ramp Dressing

“Plantation & Landscaping in
Park
| Chain Link Fencing

7 Comrhunity Engagement &
 Awareness
Design, Project Report and
Documentation

Brandmg (5 Boards, Professlonal
- Photo + Video Clip)

: Manpowet (2-4 Labor) for v
~ Project Execution for 3 months

Site Supemsor (l monr_hs)

| Project Management &
Execution (Once/week)
Logistics, tools, transport and
- other expenses

Filtration Sysfém

Wetlands
Maintenance

’hTotia‘lA Excludmg Admin Fee
Adrmn Fee
Total

Ifare Ard Cha

JIVANTI

Water Treatments using ¥ loatmg 7

Qty Unit
3553  Sq.M
4400 | Cub.M
3250 Cub.M
'”206; CubM
243 ; Meter
1| Num
1 Num
1 Num
20 | | Man
| | Days
1 Months
1 Num
1 ‘ Num
;
"1 Num
T | Num
12 | Months
5%

Page 10 of 13

Rate
12

50

v 26 |

200

950

20000 |

25000

25000

600

25000

10000

35000

~ 150000

25000

5000

49

Cost
42636

220000
84500
9800

10000

230850

20000

25000

25000

12000

25000

10000

35000

150000

125000

60000

PRETEE
49239.3

1034025

Remarks
Aquatic and non-aquatic
weeds
De-Silting for increasing
water storage capacity
With help of jcb, tractor,
dumper etc
Bund and walk way at
periphery of lake
Native Plants with minimum |
7 feet & Grassing |
RCC Pole with 7 Ft height
and (6*4) and metal Chain-
link metal wire
mesh(4*¥4*¥10G) of 5 feet
height. 1
Jal Chaupal and Clean Drives |

Detailed Project Report
including water and soil
testing reports

Branding Display Boards and
instruction Boards 6

For Execution at all stages

Supervision including whole
project
Site visit by experts and
consultants as per need 11
Required tools and machines
for execution ‘
Concreate Filtration
Chamber (6*6*6) Ft with
Metal Screening and Inlet- |
Outlet 300 mm Hume Pipes |
with base stracture |
Floating wetlands system for |
filtration and beautification |
Maintenance of trees,
filtration system and others

As- pet govt norms 1
Includmg all ‘

SAY EARTH

Implementing Partner
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15|

12 |
13
14

15
16 |
17 |

4
\ "'6 |

7 w

Pond No. 3: In front of Dasna Community Centre; Cost Break-up

~ Desctiption Qty U{litr
' Manual Clearing Weeds & 500 Sq.M
. Garbage 1
De-Watering 25000 ' Cub. M
Earthwork & Excavation 8000 Cub. M
Carriage of Weeds & Solid Waste | 150 | Cub. M
‘ Bund& Ramp Dfessiﬁg 200 Cub. M
' Plantation & Landscapmg in 50 Num
[ Park
- Chain Link Fencing 455 | Meter
E
|
Community Engagement & 1 Num
| Awareness 5
| Design, Project Report and ‘ 1 | Num
| Documentation f
| Brinding (Bc;ard Professional 1 ‘Num
Photo + Video Clip) 1
Filtration System 1 1 Num
|
Manpower (2-4 Labor) for 10 1 Man
} Project Execution for 3 months | Days
Slte Superv1sor ¢! months) 1 Months
VProject Management & | 1 Nurn
Execution (Once/week) [
Maintenance 12 | Months
) I
Total Excludmg Adrmn Fee ) e
Adrmn Fee 5%
Total Sam

JIVANTI Page 11 of 13

Rate Cqst _
12 6000

6 150000

50 400000
2613 3900
49 9800
200 10000
950?1 432250
20000; 20000
250005 25000
25000 25000
150000 § 150000
600 | 6000
25000 25000
10000 10000
50005 60000
1332950
666475

- 1399598

Remarks

Aquatic and hoﬂ—aquatic

weeds

De-Watering using diesel and
electric pumps

De-Silting for increasing
water storage capacity

With help of jcb, tractor,
dumper etc

Bund and walk way at
periphery of lake

Native Plants with minimum
5 feet

RCC Pole with 7 Ft height
and (6*4) and metal Chain-
link metal wire
mesh(4*4*10G) of 5 feet
height.

‘ Jal Chaupal and Clean Drives

Detailed Project Report
including water and soil

| tCStll’lg ICPOItS

Branding Display Boards and
instruction Boards
Concreate Filtration
Chamber (6*¥6*6) Ft with
Metal Screening and Inlet-
Outlet 300 mm Hume Pipes

~ with base stracture

For Execution at all stages

Supervision including whole
project

Site visit by experts and
consultants as per need
Maintenance of trees,
filtration system and others

As per govt norms

Including all

SAY EARTH

Implementing Partner



FUNDS REQUISITION APPLICATION

To,

Jivanti Welfare And Charitable Trust
8/3, Asaf Ali Road
New Delhi - 110002

Dear Sir/Madam,
Enclosed is the Fund Utllization details of expenditure and a copy of Invoice wherever applicable

incutred by us during the period from to ( installment)
received towards utilization of funds as submitted along with progress report.

We hereby confirmed that the progress of the project activities is undertaken as per the agreed
project plan. Thus, we request you to release the next installment of Rs. (INR:
Only) of the fund for meeting the further expenses towards completion of the project.

We also certified that the amounts mentioned in this funds requisition application are required
wholly and necessarily for the purpose of the CSR Project namely ”?

Thanking you,

Signature:
Name:
Designation:

e enialfare And Charitable Trust
For Jivanti Weltare Al Liic

n

Y EARTH

N el 1y
Auth. Sign.

JIVANTI Page 12 of 13 Implementing Partner
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ANNEXURE III

FORMAT OF REPORTING BY (ngo name)

WITH THE PROVISIONS OF THE ACT

COMPLIANCE

1. Details of CSR Amount spent during the relevant quarter and the relevant financial year.

@)
(b)
©

Amount unspent, if any;

Total amount to be spent for the financial year;

The manner in which the amount spent during the quarter /financial year is

detailed below:-
TR GEERNG, 7) B
5 CSKR Sector in | Projects or programs | Amount | Amount spent on the | Cumulative | Amount
No. | project or | which the | (1) Local area or other | outlay projects or programs | expenditure | spent:
activity | Project is | (2) Specify the State | (budget) | Sub-heads: up to  the | Direct or
identified | covered | and  district  where | project or | (1) Direct expenditure | reporting through
projects or programs | programs | on  projects  or | period tmplementi
was undertaken wise programs ng agency
(2) Overhead s:

2. QOnarterly Progress

S/ | Targets for the relevant period. Activities are undertaken | Deviation from the targets, if
No. by the implementing any and reasons for the same.
Partner during the
relevant period.
1 Target(s) met in the relevant period as mentioned in
the  Implementation plan/  Schedule of  the
Agreement.
2 | Plan of expenditure for the next Quarter
4 | Details of the Beneficiaries.
5 | Any other remarks.

*Give details of implementing agency:

e [ncase has failed to spend the CSR Amount in full in respect of any financial year or
part thereof, shall provide the reasons for not spending the amonnt.

° shall also provide a responsibility statement that the implementation of the CSR Pro]m‘
is in compliance with CSR Project and the Act. 57 B .

d Signatory

Authorise
Implementing Partner

JIVANTI Page 13 of 13
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Annexure A/8

T3 d&T— 956(1) / SO0 / 2024—2025 ffqid— 13.12.2024

fvr—mo wdm eRa afdexor, a9 Rt § @fSra misc AppLICATION IN
DISPOSED OF CASES NO.118/2024 in original Application No.454/2022 I
UBTY g1 W AF TT AP J0U0 Td 3= H UiRa ey fadid
28.11.2024 & IUTAT B TG H |

RIS,
FUAl SWRIGd [dvad oUH el U 6&n—3811 / TE0TI0—

Wo@0@0/2024ﬁ=mﬁ12122024 BT T TEUT B BT e B, o
YD gRT JENSARTRT Pl UIATT UBROT & FHH H IARAT IUcial HRd
S =g AR faar mar g

Jad & T H I IRE & (b qd H UM ST WA ST
aedra g e mivramare d Rea TRt a1 196 9 197 § S IURnE
afe &1 gerar Srar 3fvsar fd0 ERT 12 Wie Yo o dide & ©4 A
fowfya far mar & 9% 02 Memorandum of Understanding (MOU)
f&eT®d 05.05.2023 TG fRATE 05.06.2024 fFar T foro®! srmia G+ 8
e aregs ¥ sEx 3ivsar o grT duke 9va RaiRafed @ aga
YT @RI F=R1E Bl dreid ¥ uRafdd fhar iR I dreme @ ari
WH T 100 Ug TR T IADH1I GRET g AR HAdiT i & 41|

TETT A H AS® D ORG Udd! Aol 941 gdl 8 e wRe
IR STt /WIdS BT Ul arend H A8 Sl € dfed A Sl g A
ST €| 39 VAR BRG] JURTE W /WA @ UMl & did aRid |
g fhar Ta1 | a9 | UeTd drelid § Blg S JAURTE, TR0,
aufene, Aaw &1 Ul Ife Yaiad Tl 8 X1 ¢ |

HATTH—THOIMNOYQ B U | (O~

gvs fadara AfReRT /IR,
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—— &3 BrIferg—30%0 YNV fiAw 91,
D R Regional Office, U.P. Pollution Control Board, Ghaziabad
: o&iﬁ‘“ Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
oy
e W& ;2.0 k. / TIiEi—163 / 2024 i ,,1;57_/,_/;3,75_?_4;2/z7
Har A
fSrenferert #eiea,
TRTIETS |

favw: w0 wshia sRa aifrevvr, 7 facel § AT MISC APPLICATION IN DISPOSED OF CASES
No. 118/2024 in Original Application No. 454/2022 ST Y&T¥ 99 E 3iF IwR IoW
Tq 3 ¥ uIRa ARy RAiF 26.11.2024 &7 U A Rre®sr), mivmmE 3
HEGET A WO~ 495 A% 06.12.2024 B Frige F AR Ay &4 > T

A JUTE 3T |
LU

RIAT ISR fATIH BT A TEO FRA FT FE BR | 70 I SR 3rfdyavon, =8
f&well § IISTT MISC APPLICATION IN DISPOSED OF CASES No. 118/2024 in Original Application No.
454/2022 ST YHTY T9M LT A% IR U< UF 3G H UIRA QYT fAA1F 28.11.2024 &7
Ut A R, T @) ederdt 3 §r~ 98& fAA1d 06.12.2024 & Hrdged ¥
SR fAder W4 & G A AT aTRe e 12.12.2024 U B A1 W) AMTD
FaeliprRl T R oavas HIAE ¥ We} IRT @ o W& ¥

HA S SRIGATTANR |

yfcferta: iR Rreferart (30 / 310), MREKE B Aex gaemf Jfdd |
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Annexure A/10
Jar A,
755 G ST o
=ZAFT
AR,

PR & WY 39T T § B 0% g@RT  STed SUTSTenTaenRy
AT & wFiE: 3811 /TEOA0- THOS0TH0/2024 Hr AT F HaW H
m@mmmﬁmmmmwmmﬁ
IR O SR wfEAfad § | 9 dud e s 1

. ud qRERt i &7 S@reET 20000 gl

I GATId ¥ ToRd A Saad A 5 ars, ARAER A 2 alS Foeprel H 3
ars , eI A 2 AfS STAREG H 2 dfS UF HISAE, ToRIAE, ASHaRH
F1aE g | udw S & T aRart I’ gFEE F SR g SR FIT FolaRwed
T ST &1 S BT @ ars @ 1-1 $-ReRr 3uesy R 9T §
sl afE F yds TRAR & 30 T 9 A AN TAF gF § 50 T
YTy #1E HIT FoRT gl o Jrar g1 @elt arst § TR HsT FHorarr

£ T ST A TAET F OST WA H FTAT AT ST &l
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forar ST §

Heftd drele aer §EAT-156 A ST 81 31T JifdshaAvr |, sr aehe o
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(2022/23) 3% drTe ¥ AT THR & FHE-FHe Td 3T oI IR
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